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LOK SABHA

The Lok Sabha met gt Eleven of the
Clock.

[MR. SpeAker in the Chair)
ORAL ANSWERS TO QUESTIONS

Casting of Votes by Harijans

..]..
*451. Shri Bibhuti Mishra:
Shri K. N, Tiwary:

Will the Minister of Law be pleased
to state:

(a) whether 1t 15 a fact that during
the last General Elections, Harijans at
many places were prevented from
casting their votes by several poltical
parties; and

(b) o so, the steps takem by Gov-
ernment to prevent such incidents in
future?

The Deputy Minister in the Minis-
try of Law (Shri D. R. Chavan): (a)
and (b). It s not correct that Harijans
at many places were prevented from
casting their votes by several political
parties. Only three complaints, one
from Uttar Pradesh and the other two
from Bihar, were received in the Elec-
tion Commission that some Harijan
voters were prevented from exercising
their franchise by rowdy elements. As
they were vague and received after
the dates of poll, no action was con-
sidered possible or necessary.

st fogfe forst : womer s, WAt
WERT &1 FATE GO §1 R
vy & =, for aed & fs fm oo

4492

Q@ ZW ¥ & W e §
fa & a@rT 7w g fefa
¥ afr fafww &1 & wR sm o
T2 quré a1 A%y fror dwer g
FHwE ® W o grfa 37

Shri D. B Chavan: The wording of
the question 18 ‘whether it 1s a fact
that during the last general elections,
Harjans at 'many places. . '

Shri Bibhuti Mishra;: In Englsh
language, 1If it 1s more than one, it is
many; 1t may be two or three,

Shri D. R. Chavan: Therefore,
there is no contradiction, Thig infor-
mation has been received from the
Election Commission. The Election
Commission is in charge of the con-
duct of the entire elections and there-
fore they supply the information.
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Shri D, R. Chavan: We have not
asked the Home Ministry.
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Shri D. B. Chavan: In the election
rules and the Representation of People
Act and the rules made thereunder
elaborate provisions have been made
casting a duty on certain officers in
charge of the polling stations to see
that the poll is conducted in an
orderly and peaceful manner.
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Shri D. R. Chavan; As ] have
answered in the muin reply, three
complaints were received, Two were
telegrams to the Election Conymission.
One relates to the Mathura Reserved
Parliamentary Constituency, U.P. and
two in respect of Bihar—Hajipur
assembly constiiuency and Islampur
constituency. In one case 1t was
vague; it mentions certain things. In
respect of Mathura reserved parlia-
mentary constituency the telegram
mentions that Datavars were beaten
and due to violence exercised they
were prevented from the exercise of
their vote. In another telegram it
mentions that 300 wvoters, Haryan
voters might not cast their votes if
adequate arrangemenis are not made
for their safely. In respect of Islam-
pur parliamentary constituency the
complaint has been 'made by the SSP
candidate against the PSP worker.

8hri §. Kandappan: I am afraid the
hon. Minister is not correct in assum-
ing that there is no intimidation be-
cause there are not enough complaints.

Harijans are so backward that they
are. ...

JUNE 18, 1967
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Mr. §peahr: What is the question?
Don't give a long background,

Shri 8, Kandappan: It is a fact that
the intimidation is there, may be not
in the polling hooths but at the settle-
ments where the Harijans reside.
Would the Government be prepared
to enquire into this wmatter?

Shri D. R. Chavan: All adequate
police arrangements are made to
enslre, ..

Shri S. Kandappan: Adequate police
arrangements are made at the booths,
but not at the places where the Hari-
jans live. That 15 why the intimida~
tion is theie They arc not allowed
to g0 out of their village.

Shri D. R. Chavan: Such types of
complaints have not been received by
us.
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Shri D. R. Chavan: 1 have mention-
ed that only three (omplaints have
been received. If the hon. Member
puts a separate quesbion with refe-

rence tp particular constituencies, we
may look into it.
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Sbri D. B. Chavan: The only infor-
mation that has been received, I have
stateq it just now on the flioor of the
House.
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Shri D. R Chavan: With regard to
the particular constituencies tp which
reference has been made by the hon.
Member, we may make enquiries from
the Election Commission.
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Shri D. R, Chavan; Whal happens
after every general election is, the
Election Commussion prepares a report,
compiles the statistics and all that.
In that election report, detailed infor-
mation 1s given. That report 15 await-
ed. It is not necessary tp appoint a
separate Commuission,
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8hri D. R. Chavan: The question is,
peaceful and orderly elections could
be conducted only it the co-operation

from the several parties who parti-
cipate in the election is secured. It

JYAISTHA 23, 1889 (SAKA)
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is not only by asking the Election
Commission or by the appointment of
some other Comemission that the
matter will end It is with the co-
operation of all, which is necessary for
the conduct of orderly ang peaceful
election.
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Shri D. R. Chavan: ] have no infor-
mation about this, but I will look into
this matter.
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Shri D. R. Chavan: It is not correct
to say that I said that three complaints
bhave been received from Bahadurgarh
constituency. What I said was that
from all over the country, three com-
plaints have been received by the
Election Commission.

Prices of Fertilisers
+

¢452. Shri Madhu Limaye:
Shri S. M. Banerjee:
Shri S. Kandappan:
Bhri Ramaviar Shastri:
Shri Prakash Vir Shastri:
Shyi Shiv Kumar Shastri:

Will the Minister of Food and Agri-
culture be pleased to state:

{a) whether 1t is a fact that the
prices of fertiliser whether manufac-
tured in India or imported one, are
exorbitantly high;

(by whether ordinary peasants are
unable to buy 1t because of high
prices;

(c) if so. the steps taken by Gov-
ernment o reduce the prices; and

(d) the present prices of fertilisers
in India and how thesc compare with
the prices in 19657

The Minister of State in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Anmasabib Shinde): (a) to (d). A
Statement is laid on the Table of the
Sabha.
LT-619/67)
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Shri Annasahib Shinde: As far as
the prices recommended by the Agri-
cultural Prices Commission are con-
cerned, the procurement prices which
the Government or India have deter-
mined recently in consultation with
the State Governments are much
higher, Necessarily the available data
about cost of production is taken into
consideration by the Agricultural
Prices Commission. The question of
making fertilisers available at a chea-
per rate was examined by the Gov-
ernment of India and we were provid-
ing subsidy to the tune of Rs. 50 to
Rs. §7 crores on the basis pf the last
year's prices. Even with the increased
prices, there is an element of subsidy
to the tune of Rs. 19 crores. So, we
are s#ctually subsidising fertilisers even
now. The incidence per acre |is
Rs. 10.55 in the case of bajra, Ra. 15.42
m the case of jowar and in the case

of wheat, paddy and maize it is
20.30. ...

Shri Vasudevan Nair: It is all on
paper,

Shri Annasahip Shinde: Fertilisers
are mostly distributed through co-
operative and as per arrangements
made by State Governments. As com-
pared to this, the procurement prices
which have been recently increased as
compared to 1965-66. ...

Mr. Speaker: The answer is very
much longer. It should be pertinent
to the gusstion.

Shri Anpasahib Shinde: The ques-
tion was =z0 wide. Had I not replied





